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2 SINTHE MATTER OF:

BEFORE THE NATIONAL GREEN TRIBUNAI
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1284/2024

AR

—\M{ }\Qrun Kumar Jain & Ors.

Versus
Development Authority & Ors. Respondents

AFFIDAVIT ON BEHALF OF THE DIVISIONAL FOREST OFFICER,
KANPUR

IDivya Agarwal aged about 38 years, S/o ShriSitaram AgarwaiDivisional Forest
Officer, Kanpur, state of Uttar Pradesh, presently at Kanpur , do hereby

most solemnly state and affirm as under;

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present response.

2. That I state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I BACKGROUND OF THE MATTER:
3. The present Original Application has been filed by the applicants, who are

residents of Saket Nagar, Kanpur, concerning Plot No. 70, Block W-1,
Kanpur City, admeasuring 5138.67 sq. m.

4. The applicants contend that the said land is a notified park, enlisted in the
list of parks published under the U.P. Parks, Playgrounds and Open Spaces

(Regulation and Control) Rules, 2005 on 13.01.2016. They alle%@w@-ﬁ
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are numerous fully grown trees, pathways, and other features of a 882

functioning park, which has been in existence for over four decades.

4 5. The grievance raised is that despite the park status, the Kanpur
Development Authority (Respondent No.1) executed a lease deed dated

i e} Vi F 8 That’ in comphance w1th the order dated 12.11.2024 passed by this Hon’ble
\:
Tribunal, it is submitted that in the present case no tree felling or removal

of trees has been reported from the disputed land situated at Plot No. 70,
Block W-1, Kanpur City.

7. That the land in question falls under the jurisdiction of the Kanpur
Development Authority with respect to allotment, lease, or transfer. The
Forest Department is not the concerned authority for decisions relating to

such lease or allotment.

8. That the role of the Forest Department is confined to matters of tree

protection and green cover maintenance.
That same has been informed to the District Magistrate, Kanpur vide letter dt. 18.07.2025.
9. That as of now, no application relating to tree felling has been filed before

the Forest Department, nor is any such matter pending in this office.
Therefore, there is currently no occasion for the Forest Department to
interfere in the subject matter.

A Copy of the letter dt. 18.07.2025 has been annexed herewith as ANNEXURE R-1
10. That the Forest Department shall remain vigilant to ensure that no trees are

felled without due process of law, and any such violation will be dealt with
strictly in accordance with statutory provisions.
11.Hence, the present affidavit is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.
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nothing material has been concealed therefrom.

VERIFICATION

official capacity on and derived from the official record and I state that

T Vet /1ed at Kanpur on this 20 day of September, 2025, that the

~ Contents of the above afﬁdav1t from paragraphs 1 to 11 are believed to be true

and correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.
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ANNEXURE R-1884
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